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ORDER DATED 04-C%-20C1,

Heard shri p,N, Mohanty,learned Counsel
for the applicant and shri ashok Mohanty,leamed
Sseni@r standing Counsel for the Respondents and

have also perused the records.

In this Original Application, the
Applicant has prayed for a directicn to the
‘ Respondents 3 and 4 to release her arrear salary
‘ and other financial emoluments amounting to
\ 2,65,800/- as per details oelew indicated in

| para 4,3 of the Original Application,

‘ i) Unpaid duty pay salary
from 11-4-99 to 12.8, 9S. Rs. 30, 00C/~

‘ ii) Unpaid duty pay salary
‘ from 13, 12.99 & 31,
| 03.1999, Rs. 30,000/~
iii) Arrear of pA from
| January,l999% te
iv) Bonusfor the year
1998-99 and 199%-2000
@2500/-FA for two years. g, 5,000/~

v) Arrear increment from
1-12-1999 te 29,2,2000, Rs, 300/~

TOTAL: R, 65,800/=

rResperdents have filed counter and the
applicant has also filed rejeinder, .
X&\f‘q ' For the present purpose it is not neCessary
to go into all the averments made Dy the

parties in their pleadings.The case of the

applicant is that she joined as a Primary Teacher

in Kendriya vidyalaya sanghathen-Il Bokaro steel citym
f
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23,8,19M1 and was transferred and joined at
kvs,Bhuli Township at phanpad en 10.4.1999.Her
grievance is that during her service at
¥vs,Bhuli Township at phanpad from 11,4.1999 to
12,8,992 and again from 13,12,1999 to 31,3,2000
her salary amount to Rs,50,000/- at the rate of
Rs. 7, 500 /- per month was not paid to her
together with Bonus for 19 B-99 and 1999-2000,
She was also not paid arrears of revised pA which
was sanctioned from time to time,It appears from
the pleadings that KVS,BCCL,Bhuli Townshi p

was closed down and the applicant was transferred
from KvVs,Bhuli to Anugul where she joined on

1, 4.2000, In the context of the abowe facts,

she has come up in this Original Applicaticn

with the prayers referred to earlier,

respondents in their counter have admitted
that the applicant worked at Kvs,Bhuli Township
at phanbad and has stated that her entitlement.
to get the salary and other dues have to be
worked out on the pasis of the records.It is
submitted that for Kvs,at Bhuli Tewnship,3CCL was
sponsoring agency and that the salary and
allowances of the applicant have to be bome
by the BCCL, Respondents have stated that they

ake payment as per the recoprds immediately

after ;:hN: amount is received from the sponsored
Agency BCCL or the concemed Ministry.we have
considered the above submissi-ns carefully,

Applicant has woO rked

as Primaﬁxacheafnd
mmw ter pay aeﬂ: salary

and allowances on the ground that sponsaring

KVvs can not &

agency has not checked up and credited the amount
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applicant.,As an enployee of KVS, the

respondents 2,3 and 4 have the liability to

view of this we direct

e

1

make payment to her + L0
that Respondents 2 ,3 and 4 should hawe the 2
entitlement of the applicant for salary, allowancg?
and bonus with reference to the records for |
the pericd mentioned by the applicant and
thereafter they should pay the amount to the

applicant, This exercise should be compl eted within
a period of 120 days from the date of receipt

of a copy of this order, we alsomake it clear that
Kvs will be entitled to readise the amount from
the BCCL or the concemed Ministry after the

payment has oeel mad e,

with

the anove ooservations and directions

the O.A, 1is allowed.No COsts. . s
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